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INTRODUCTION

In pursvance of the procedure adapted under Rule 281 of the Rules
of Procedure and Conduct of Busineas for laying the Study Tour Reports an
the Tables of bath the Houses of Parliament, |, Chairman, Committee on
Public Undertakings have been authorised by the Committee to lay the
Study Tour Report an their behalf, lay the Study Tour Report of the
Committee an their discussions with the officials of New India Assurance
Co. Ltd
2. The Committee held discussions with the officials at Punhe on
4.6.2001. A copy of the tour grogramme is annexed (Annexuie-| i),

3. The Committee considered and approved the Repor at their fi“*"ﬂ
held on 27™ August, 2001.

4, The CGommittee wish to express their thanks to New India Assurance
Co Ltd. for praviding facilities during the visit of the Committee and for
supplying necessary material and information required in connectior with
tha Study Teodr.

a. They would alsao like to place on record their sense of appreciation for
the invaiuable assistance renderad to them by the afficials of the Lok Sabha

Secretariat atfached 1o the Committee.

New Dethi PROF. VIJAY KUMAF. MALHOTRA
2B August, 2001 CHAIRMAN
6 Bhadrapada, 1923{S$) COMMITTEE ON PUBLIC UNDERTAKINGS



STUDY TOUR NOTES OF THE COMMITTEE
ON PUBLIC UNDERTAKINGS

DISCUSSION WITH THE REPRESENTATIVES
QOF NEW INDIA ASSURANCE CQO. LTD AT

PUNE ON 4'" JUNE, 2001

At the outsst, Canvencr, Gommittee on Public Undertakings made opening
remarks and requested the Chaimman-cum-Managing Director, New india Assurance
Co. Lid. {NIACL) to introduce nimself and hig colisagues to the Commitiee. The
Corivenor, COPL also requested him to give a brief an ihe working of the New India
Agsurance Ca Lt
2, After the introduction af officars, CMD, NIACL infamned tha Committee that
the "New lndia’ was incorparated on 23" July, 1819 and commeanced Yansacling
businass on 14 Qctober, 1910, Following the take over oy the Govemnment of Intia
of the Managernent of all the insurance companias in India in 1971 and the
subsequent nationalisation in 1973, New India was reconstiuied under the merge:
sczheme, laking over 23 Indian Companies inlo ils fold. The recrganised New India
started its operations in 1873 with a gross premium of Rs. 44.45 cromes and assnts
totaling Rs. 144.80 crores. The Company hes a four ter operational system,
consisting of Branch Offices, Divisional Offices. Regionai Offices and Corporale
Office. As on April 1, 2001 the company is having 26 Regional Offices, 333
Divisional Offices and 700 Branch Officas. Out of the total 1093 operaling Officas,
385 offices are located in the urban areas and the remaining 728 offices are lacated
in the rural and semi-urban areas. Besides, the companry operatas in 23 countries
through 33 offices. The network abroad consists of 17 Branches, 12 Agencies, 2

Subsidiaries and 2 Associate Companies.






3. The Committee were infarmed that the Company’'s manpowar strength as on
3% March, 2001 was 24581, It was aiso informed that the affairs of the company
are guided by the Board of Directors headed by a whole-time Chaimman-cum-
Managing Director.

4, Tha Commiitae were informed that the financial performance of the company
during tha years from 1687.98 o 1899-200{ was as under :

(RE. In croras)

Year - Profit {Aftar 1ax)
1907-08 T AT
1998-99 T aTs00 |
1990-2000 AiF) 28729

Giving thea reasons for reduction in profit during the year 1998-98 ovar 1587-
98, the Commiftes hawe been informed that it was mainly due to (i) increase in
Unexpired Rigks Reserves (Rs. 6125 crores), and (i) increase in provision for
taxabon (Rs. 39.97 crores) About the reduction # profit of 1989-2000 over that of
1888-98, it was mainly due to (i) increase in Unexpired Risks Reserves (Rs.B5.65
crores), (W) increase in Claims Retio by 5% (Rs. 123 crores); and (i} increase in
Managemen! expenses by Rs. & crores due to upward revision in salary of
asmployees.
5. Tha Cammittee have alse been informed that the accounts of the company
for 200C-2001 are being finaksed. It was also informed that cver the years, the fire
porfolic has been profitable. The profits ganarated in this portfolia have been uged
to offset the losses in the motr perifolio, by way of cross subsidization. But with

affact from May 2000, the fire tanff have been reduced by about 25 ta 30%, leading



to degling in premium and resuftant decline in profils in this porffolio.  Moreover, the
new antrants have targeted this portfoic, leading to substantial dacling in the growth
rate of the company for the year ended march 31, 2001 |

The financial results of the company for the year 2000-2001 are likely to be
affectad as a result of increase in the claims ratio due to Gujarat Earthquake and
fioods in different parts of the country during the year.

Tao a guery about impact of claims ansing cut of Gujarat Earthquake on the
parformance of the company, the Committee have been informed that all losses
arising out of catastrophic events are reinsured in intarnational market under speciai
traaties. Majority of the amount paid, therefore, ¢an be recovered under the treabes,
The event may tharafore, marginally affact the performance of the company.

6. When aksed ahowt the oversaas operations of the company, the Campany
have been informed thal on the whale the company's performance overseas has
baen satisfactory. Where ever the performance has not been as expecled, this has
ganeraky been due 1o local sialutory conditions and/or occumence of catastrophic
gvents. Correclive steps have been initiated wherever possitle. It has alse been
informed that at presant 1he company has no plans o open any new offices abread.
The company also does not ptan to ddose any of the existing offices.

7. Thé invastments made hy the company in different sectors during the years

from 1525.98 ta 19952000 are as follows -



{Rs in crores)

SECTOR 109508 | 100887 | 18070 | 10B6-00 | 1999-2000
“Public Sector 282144 | 202328 | 330087 | 354026 | 404428
Co-oparative Sector 0.54 0.82 4.70 0.58 0.45
Joirt Sectar w9 | .72 | 7182 | Bai§ | 0343
Privaty Sackor 105795 [1239.83 ' 1565.16 | 1622.84 |2084.79
TOTAL AT328 | 4253863 i 493885 | 545183 |619254

3. When asked about the investments made by the Company in the States in

the last five ymars, the information fumshed by the company te the Cornmittee in this

regard is given in Annexuare-|,

.2 The Committee have altso been informed that the Company had contributed

significant portian of their investible suplus to the Government Sector in tune with

the guidelines issued by the Centra! Government. The investments made by the

Compary during the previous two plan periods is as under |

(Rs. In crores)

[ Plan period Central Govi. Varigus State Govis [ Total .
150597 %0 700 e}
1 Bﬂs‘mz m m. ““’ LS §
. Tilt Mawch, 2001, the Company had invested Rs. 635 crores while

Rs. 115 crores will De invested during the cwrent financiai vear 2001-20452.
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10.  The Carmmniilss have boen infarmen that variows rural insurarcs schameas n
ppaTEion Include Saflle Inswramca and Live Stock Ingurenoe such as Sheep and
Goat, Poubry Camel, Honey Bes, Big Duck, Prawn:. Sik Wom ek, Beskles 1ne

piiher rural ingurance achemas in aperatian ae as under -

> Agrciiural Pempset IneLrsrda 5o
¥ Animal Drivan Carl Insurarca Schere
¥ Hul Imsurance SCMRIman

¥ Spbar Ges Ireurance Sshema

> Hew ¥Wel Irsusance

¥ Lift Frigation Irdunaica Schemes

Joaregin Parsana Aocickant

k)

Gramn Persomal Accidar

Ly

Lo

Campusite Packepe For Trikak 138 I

Farmeam Packegs Imsuranoce

'\'r

v

HankuHunePardaticoninpu: Insurance Scheme
= (Gram Vikae Vira Yoana

Mahananda “Yima rajara

¥

» Karagir Sqha Sirakaha Yima Yojana
* Ganra Kamger Wima Yom@na

# BapdiKamgar Wima Fojara

‘f

&divasi Kehvan Wima Yajera

¥ Laghu Wyspari Wima v'cjana



» Gruhasthi Kalyan Vima Yojana
> Kalpavriksha Vima Yojana
» Vidyarthi Kalyan Vima Yojana
11, As par the information furnished by the Campany, the Rural Insuranca

premium curing the last & yaars from 1986-87 1o 2000-2001 is given below :

{R&.in croraa)
Yoar _ Premium
o607 | 6688 _
(1997-88 . BR.57
199802 “ee8
1569.2000 126.89 "
2000-2001 135.00 (Prov)

Giving the reasons for decline in rure! insurance business during 1962-2000
and 2000-2001 in comparisen to 1998-83, the Committee have been indormed that
the major reason for decline in the Rural Insurance Business dunng 1898-2000 and
2000-2001 as compared to 1998-98 has been the diversion of funds under IRDP
and other poverty ailevialion programmes from Livestock and allied animal aclivities
to others.

12,  When asked what steps have been aken by the company ta ensure that
health-Care insurence overa are available to the rural population, the Committee
have besn apprised that the company has designed a number of covers specialy
meant for the rural population, in particular covars ralating to health insurance.
However, the covers coukd not be successfully marketed since remurnoration

payable to agents was not commensurate with the efforts requirect far marketing of



these produ=s. The Company has plans ic enter irka o amangemert witt, Thimd
Party Adminrdwatore wha will render cashless healthcans serece to poicy haiders. |t
i axpeciad thal ihe arrangament wii balp easure beller heaithears servica Lo 1he
niral S cho,

Tha Campany Irwests huge amcanta e stale goverrmmend infrasbruchucs
arajects. themty assisling alate goamTmEers in proscng betber naabhcars 1acidies.
'Wilh the imtroducticn of Thrd Parly Adrinit-atare for healihcare. il & espected hat
auoepl b0 healhcara dar all sactkr2 of 9ociedy’ Wik bacome sasier.

14, It waas poirted oo that tne nural popuistion of tha Saourdny B not asare o fw
VAIGUE Covers availabie.  Wuhen aswed what afforts a/m@ being BEkan o irceasa e
panadralizt of insurarae, the Committ=e hanse e appnsed that ol of mora han
11 oicss abd 8% oficas are 0 rral and semi umban aeas o he ooarky
The purchas ng capacky of 1he rural pogdetion @& limied. The mnoneraten B
agerds for pracuring husiness is alss ower 1 rural acsas becaues: of lower premium
wreder rural covers. MHawewar sSaoesial coves designed for ecancenically DecHwande
CksEas FaE anpuned ek The ne popalaliar s rea=anabby wel comensd.

14 13 Commdles bevwa ossn rlorrsd 1k the compaeny nad dodeced tha
tallawing naw prociigisiachemes dureyg e last shree ymars -

¥ Ofoa Prodecton Sheld [Ganeral)

» Dffice Prodecticn Shield |C_A & F narcial Coreubans)

¥ Dffice #rodectizn Shighl {Archilects & Ergineers:

¥ Tooiars Prdection Skied

¥ adhiboe] Suraksha Kaach

> Fackepa Irtaurance For Credit Samety

» Comprebarsive Isiranca for Boalman



¥ Raata Apgeth Mavach (Faad Saiely Insurance)

L

Tertiary Cana Irsurance (Mapor aidmants Sxperess!
ON-guly Sieafarer's Hosadal Expenses Fokcy
Lanp Tem HemahelEaticreDomiciiary Hogpialisation Podcy

Long Term Asdiremend Banaht “an

Y Y v v

Giram SancHyR Fejama

The Cammiiee have aiso bean nformed twt ihe nunibar of policies soid and

presmium procued urder b 63 nesw palcies 1= as Jangar ;

1R.

| Wear Mumbar of Palcies | Pramium (Re) ]
105828 Bz [1iE80000

i
18802004 26326 3.28,34.180 _
PO00-2001 _ ABJER N ET T E T R

It 'waE alsa infomead to the Comwnitiess ek 1ha fobowing covem are oraposed

b3 be inbreduced by the Cemaany dudag Ihe cament linaacial waar :

HOME PACHAGE INSURAKCE : This 3ckema is an mproweansst on e

asiting Houwes Halders Irsu=ace Fodcy with cerlsin addioons  ered

rodifiadbars suech aa

7 Crpwering calapse of the caelling

# Aleamate acconmadaton axpenses ar e dwebimg being renderen
wiinkaniabie

# Incmeased amaurd of educadiana greal & Tunaral axpeviees under Persara:

Accder sechion.



2. HOUSING LOAN PROTECTION INSURANCE: This policy is designed to
meet the requiraments of the financiers towards rmortgage and includes :
¥ Covar for the Dwelling & Contenls

Perspnal Accidend

‘f

‘F

Unempleyment protection : wherain if the insured is rendered unemployed
due to inveluntary reasons the policy will pay the instalment amount for

unemployed period up fo twselve months.

3 CREDIT INSURANCE FOR DOMESTIC AND EXPORT CREDIT.

18. The Cammittee have heen informed that the company has standard and
uniform pracedure for settlernent of claims. Claim intimation can be given at the
underwriting office by a letter or by way of submission of claim form. The loss is
assessed by independent surveyor on the company's panel who inspects the loss
after il is reported. The surveyor reporis are examined by the technical department
and claims are paid by the competent authority. The powers have been deiegated
to the RegionailDivisional offices to settle the claims at their own levels. The
procedura for sattlement of claims is reviewed periodically. The number of claims

preferred, setied and pending from 19598.95 to 2000-2001 are given below :



1w

Department | Year Mo.of daims | Claims settled | Clams Peroen!aﬁ_é“
at tha | during the | pending &s | of claims
beginning | year at end of the | settied to the
and thase year | total  claims
received {%)
during the |
yaar

Fira 00/01 15787 10048 5718 83.73

L $9/00 9514 8758 2758 71.0

SB8)ou 10380 7720 2880 7437

Maria 00401 47522 36437 11085 76.67

89/00 a0180 49526 10654 82.30

aa/00 55927 45077 B850 82.20

Motor 00/01 573247 344808 228839 60.11
a8/00 508168 300008 2080685 59.05

oB/mg 483555 273808 186747 58.00

Migc. 00/01 538545 5472688 81270 85.70
(9100 536738 474231 82507 BB.35

sa/gh 580079 538447 53832 55.61

TOTAL 00/01 1275081 838320 338701 7360
SR/00 1114588 830611 283987 T4.52

rnd =0 1110847 BE3DE2 255088 [rr.18

The Company has over 6 lacs Third Party Claims in respect of Motor

Accidenis. These Claims can be settled only on the basis of awards of MAGCT,

finalisation of which takes long time due 1o lkegal procedure.




In view of the fact that thare are as many as 8 Lakhs Motor Third party Claim

cases pending in varipus Tribunals, il is event that the number of MACT (Motor
Accident Claims Tribunal) are insuffickent to meet the workload, despite the fact that
sittings are held on every working day. (n order to mitigate this problem of delay in
settlement of claims, the company have set up other Fora such aa DICC (Divisional
Inhouse Claims Committee), RICC (Regional Inhcuse Claims Commitiee],
Conciliatory Committee, where claims are settled with ihe consent of aggrieved
parties.
17.  On the question af low premium rates and unlimited liabilty on Third party
claim compensations, the Committee have been informed that the issue has been
deliberated upon in great detail at various forums, in particular by the companies
with the Tanff Advisory Committee [TAC) and the Ministry. An attempt was made in
the year 1997-98 to upwardly revise the rates in a phased manner aver three years.
However, when the first siab of rate revision was implemented, thera was sirong
opposition fram the transport operators lobby, forging the industry to defer further
increase in ratas. The matter is still being discussed with the Ministry of Surface
Transport and TAC.

It was also pointed out that premiumn for motor insurance in India are among
the lowest in the world. Mereover, the fiability in case of airline accidents and rail
actidents are Jimited 1o Rs. 5 lacs and Rs.d4 lacs respectively. Yei, for motar
accidents, the liability is unlimited. This issue requires to be urgently examined.

18.  The Committee have alsc been infarmed that the following customer services

are provided to the policy holders :



Educating customers via Seminars, workshops, publicity brochures.
Infermation is provided on various schemas, benefits to insureds, do's and
gdon'ta for insureds ete.

Advisory services in the form of guidance for policy coverage, policy
options. This is provided by the fiekd staff and operating heads and in
case detailed informalion is required, the same is provided by the
technical expens.

Advisory services on medalities of claim settlement including steps to be
taken for speedy seftlement of claims as per the Citizen's Charter,
commiments have been made to insureds for time bound setement of
claims,

Risk Management sarvices. Advises are given for improving the risk to be
ingured, whergby there would be a reduction in premium and ensure

improvement in the quality of the insured property.

The fallowing measures are being taken for further improvement in customer

Senvices |

>

-

Compledion of computerisation of flll offices.

Completion of the process of inter-connactivity between offices for better
ca-ordination and contral.

Upgradation of Company's webside for further dissemination of

information.

19. It was infarmed to the Commitiee that the Company has a full fledged

vigilance set up and mechanism. The vigilance set up in the company is headed by



Chigl Vegilance Officar whe is in the cadre of Generl Marager and wha is on
gepuialion Trom L.
L}
The number of caezs [camplainks] recaived. disposed and perding during §he

|oeeit & wesare fran 1256 b0 2000 are as under

Year  |Mo.  of  cases [ Ho ol casse | Mo, of  CRees
(eomplaints} recaived | {camplaints) dispagad of | panding

008 - 253 P 24

1987 T 212 S 200 ’ 12

Toan 530 274 ] I

T F—am T SR R T

0 P 340 s T 55

20, Howas also informed W the Commitiee that the Company haes recewed 149
camplaints fram All India Hational Gereral Insunece Employees Assacialion durirg
tha year 20-2001. Thesa complaints relate to (i} Fraudulemtirreguwar settkement of
cdaims; and [i] Fraudu'erd fmegular setdement of LTSTE bHs  The siahus and
aclian taken on ke camphinds is given in Anrexure — 1.

21. On the guestior of merger of four subsidlary companies with a wiew 1o
withstand the chafenge poeed by privade imsurance companies, e Committee have
bean infarmed ‘kat the cetlion of menger s not under consideralion at presend.
However. it wil nel be praper 1o memge the companies at nis stage when the prvata
camednies Aave already starded cpe-ations. This option could have heen
cansifered fer years back sa that the new anticy nad time Lo stakdize. At this slage
we cannod affeed to spand ime in sefting vz end streamlining of operslions of a

mesgesd cormpany.



22, When asked abaut the impact of privatisation in the insurance sector on the
public aector companies, i1h|e Committee have been informed that in short-term,
privatisation is not expected to lead tc an expansian of the existing market. The new
enfrants in the industry might attract a par of business of existing Public Sector
Companies. It is also expected that the new Private Sector Companies will chopse
to approach selected large profitable insurance business of the existing Company.
This is expected to adversely affact the growth and prafitabifity of the existing Public
Sector Companies in short run. However, in the lang run, the existing public sector
¢omnpanies with their large capacity based on their financial strength, wide marketing
network, experience of the tocal market for Jang years ang traimed manpower will be
able to maintain their leadership in the indian non-life Insurance Market.

The New India Assurance company is the market laader in the indian non-life
insurance industry since 1976. The company has inherent strengths. In view of
these factors the impact of privatisation on New indian Assurance Company is
axpected to be marginal.

23.  When asked about the Action Plan for computerisation, the Committee have
been intimated that as on date, 570 offices of the company have been computerized,
and another 230 offices will be computerized by July end this year. As regards the
balance offices, it is proposed to camplete the same by March, 2002.

24.  On the question of deployment of personnel,  was informed to the
Cammittee that the company has plans o utilize the large manpower to ifs
advantage by redeployrment of parsonnel o other areas of nperétions. especially

areas relating to customer service.



25. Ta a query about introduction of Voluntary Retirement Scheme {VRS), the
Committee have been intimated that the company has no plans to introduce VR3.
Instead of introducing the option of VRS, the company has introduced action plans
tc make the employees mere productive.

26. It was infarmed to the Commitiee that same of the recommendations of the
Malhotra Committee have still not been implamented by the Gavemment.

27. 'When enquired about the sports activities, the Commitiee have been
infarmed that the company has active Sports Clubs at all Regional centers. The
company regulerly participates in cricket, foolball and table-tennis tournaments at
ragional and state levet. The company alse organised all India Meets for the
employaes in athletics, table-tennis, carom, cricket and badminton.

28. It was informed to the Commitiee that besides allowing entry of private
players in the insurance business, PSEs particularly banks and financial institutions
have alsc been allowed to enter into the field of insurance sector. It was also
informed io the Committee that IRDA is in the process of finalising regulations for
allowing entry of brokers in the Indian insurance market. The regulations will allow

payment of commission upto 17-1/2 % to brokers for business procured by them.,



RECOMMENDATIONS/OBERVATIONS
QF THE COMMITTEE

HEALTH INSURANCE COVERS FOR RURAL POPULATION

1. The Committee note that out af the tatal 1093 operating offices
of the New India Assurance Co. Lid., 728 offices are located in the
rural and semi-urban areas. Though the Company has designhed a
number of covers specially meant for the rural population, covers
relating to health insurance could not be successfully marketed,
since remuneration payable to agents was not commensurate with
the efforts required for marketing these products. The Committee
have been informed that the Company is planning to enter inte an
agreament with Third Party Administrators who will rander cashless

. healthcare service to the policy holders. The Committee, therefore,

: desire that the Company should expedite the decision in the matter

;! In order to provide healthcare service to the rural sector.



REVISION OF MOTOR TARIFF_AND AMENDMENT TO MOTOR
VEHICLES ACT

2. The Committee note that the Motor tariff was last revised in
the year 1998 when the first of the three instalments in Increase in
tha premium was effected. The remaining instalments of increase in
premium had to be deferred till receipt of directives from IRDA. It is
also noticed that when the MV Act was amended in the year 1988 by
introducing the concept of unlimited liability, it was felt that the
existing premium rates would be able to absorb the increased
Habliities. In the absance of subsaquent increase in motor pramium
and the tendency an the part of the courts to award increasingly
higher awards of compensation, the claim ratic of the motor
portfolio was adversely affected. Therefore, the quantum of Motor
Tanff charged needs to the re-examined. The Committes further
note that the liability In case of airline accidents and rail accidents
are limited to a specific amount, while in the case of motar
accidents, the liability is unlimited. This issue also requires to be
urgently examined. The Committee therefore, recommend that the
Government should examine the issues urgently and take a quick
declsion in the matter with a view to protect the interest of the

Ingurance companies.



ENTRY OF BANKS Jj Fis IN NON-L|FE INSURANCE BUSINESS

3 The Committee nota that the Indian Insurance Industry has

already bagn gpanad to compebtion by allowing entry of private

playars. In thiz contcxt the Committee find that the PSEs,
parficularly, the banks and the financial institutions have alzo haan
;allnwed cntry in the insurance business. The Comniittes teal that
| allowing P3E=s, particulary, the barhs, the financlal inatitutlons ete.
wollld lead o eacessive competition amongst the F3ES. 3ince
Bahka and financial Ingtitetions are in the fisld of profect financing
ate., thelr entry would ancourafs linkage betwean financing and
fnaurance and as auch it wodld be dettimental to the healthy and
profesgional growth of the insurance market The Commibttee,
therefore, recommend that the matter regarding allowing PSUs,
aaxpwcially the banks, financial institutions, etc into the inzurance
sactor shauld ba re-considerad. They wish to be informed about the

declsion taken in the mattar within three months from the date of

presentation of this Repor to tha Parliament.




ENTRY OF BROKERS

4. The Committee have been informed that IRDA is in the process
of finalising regulations for entry of brokers in the Indian insurance
market and they will be paid commissionsupto 17 % per cent for the
business procured by them. The Committee note that the nonife
insurance companies are already working with high management
expenses. Thay, therefore, feel that the additional burden on
brokerage will compel the non-lifs insurance companies te raise the
premium rates in order to absorb the additional costs. They are also
of the view that introduction of Brokers at this stage will also affect
the Agency system, which is so vital to tha growth and penstration
of insurance business in the country. The Committee desire that tha
jssue about entry of brokers in the insurance business should be

reconsidered and a quick decision should be taken in the matter.



EETENTICHY CHF PROFITS

5. The Committee nole that the insurance companies are at
pressnt paying sizable amount as dividend yaar aftar yaar ta the GIC
and to the Gowvernment The Committes feel thal if this dividerndd
amount B allewed to be ralained by the insurance companies fof 8
parkad of abhout five years or o, it would enable them to impravs
thedr nel worth, Such retained profits would also enable them ta
Itnprove their retention leval and reduce reinsurance abrgad which
will further resull in saving waluahle foreign exchangs. Increase in

Mat Wordh alse cam ba utilised far related diversificalion by the

!lna:uranl::ﬁ tompanies. Therefore, the Tommites recommend thal

the govemmant shoukd consider retontion of profits by the
ingurenca companies o hedp tham increase thalr netwodth and to

save yaluable foreign exchange.



SETTLEMENT OF CLAIM3

&, The Commithet node that s mery 82 5§ lekhe lhird Party
|¢In1rrtn In re=pacl ab maobtor aceldonts ol tha Mow India Asauvranco
é So. LK. gra panding In lha variows Motor Accidant Claiena Trbunals
IMALT| In the country. Tha Sommittaa have been infoemcd that
thaso clalms can be scHiecd only on the basis af awards af MACT,

tha Analisation of which lahes a lang time due ta the complicat=d

kmpal pmcedure invodved in the matier. Sinca lakhe aff Third Pardy
‘Motor Claim Co=cs of the public eector nam-lifa  InEwerAf:E
tirnpanies are panding in the mbunels, the Coamrilise faal 1hal the
i rimmber of MACT a= iwmulficeent t0 masl e wdekload, Tha
: Cornilton, [Marslors, Petaifuberd (e nkore pambasr of Motar
Achdani Claim Tribunale shauld ba wgd Up In the country In arder 0

i
sxpudia tha gattionmant of clalms.

IMPLEMENTATION OFf MALHOTRA COMMITTEE RECOMMENDATIONS

. The Committes have been infermed that some of the
recommendations of the Malhotra Committes have not been
Implemented so far by the Government. The Committes desire that the
Govermment should take a quick daecision with regard to pending

recommendations of tha Malhotra Cammitiaea.




Apnicpr -

- 1'1.—
STATE.WISE PARTICIPATION IN STATE GOVERNMENT LOANS FOR THE
LAST FIVE YEARS
{R=. in
Croros)
States 14999-2000 |1 898-1999 19971998 |1996-1987[1095-1906
CATEGORY A {HIGHER PER CAPITA INCOME-LEVEL)
Arunined il Precinnl) |08 0.06 gar " 5,0 .06
Gon 0.8 .53 D.25 0.20 lo.o7
Gujarat l0.96 2.04 1.3 2 21 k.43
Haryana 1D.25 1,18 1.24 1.7 j0.45
Himachal Pradesh [0.18 .29 0.45 0.47 k.20
Maharashtra 1.44 2,59 287 274 2 22
Punjab 333 1.75 1.83 1.58" 10.33
TOTAL l6.a1 9,53 l8.07 9.30 .78
CATEGORY B (MEDIUM CAPITA INCOME-L.EVEL)
Andnra Pradesh 5.27 5,21 2.49 1,93 0.90
Assam 4.65 0.96 4,70 [0.87 0.20
Karnataka 1.20 1.09 1.37 l0.63 .50
Kerala 0,70 1,49 1.68 1.81 [0.55
Madhya Pradesh  |4.58 1,76 }6.30 1.9% 1.20
Manipur .10 .16 [0.65 D.11 0.05
Nagaland 8.99 2.15 148 [D.28 0.07
Rajasthan 6.21 2.64 1.76 1.61 1.85
Sikkim .00 0.76 H.54 10.11 .05
Tamil Nady 1,08 1.55 2.87 1.80 0.68
Utiar Pradeah 9. 70 27.18 13.45 14.55 4.20
TOTAL 49 .48 44,89 37.30 15.28 le.25
CATEGORY C (LOWER CAPITA INGOME-LEVEL)
Blhar 9.30 2.02 1963 15.62 2 87
Jammu & Kashmir  [0.16 - .46 1.78 2 72 1.00
Meghalays i0.18 41 10.37 Q.78 0.43
Mizoram 3.00 a7 [0.50 AB 0.23
Orissa 0.94 9 00 81 7.42 4 22
Tripura 6.00 1.20 0.78 10.58 ), 43
Waat Bengal 1.08 1.92 229 10.05 5.62
TOTAL 2062 [8.58 18,90 17.92 18.00
GRAND TOTAL 77.01 [82.00 [64.27 l61.60 25,00
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AMHEXORE II

dtabapent ehowlng the atatus snd Robion Takss an the coxplainte
recelverd froa #ll India Hekional daneral Insuran:ca Esplaoyene

Asac:zlation,

Ll Ma,

Ivature of the Cosrnlaings

Acticn Teken

Five 5] complint |etters df.

U 1020600, 9.1, 20600, 1220601,
1522001 and 12.3.2001 were
reesived conlaining wariaos
alkegalicns of mal-practices by
Officiols of DO 310MI0 ursder Delhi
RO 1. The allegalions ace maimty
rzlating to scltlemment af claims
wilhout proper sarvey, regiatratlon
ol ¢laims ulter poyment, tampering
of sempuler for registering vecivus
¢laimms, payment of clams i i

All the allegarians contained in the
abave camplaint letters were
investigaied jeintly by Sho K.
Eavinamayvanan, Beputy bianager,
WViguance Depr., B, and Shri 8.
Yaideswaran, ¥0, Delki RO [ 2nd
they bave submiited thelr repor.
The Invesiipation reparr is belng
examined and it is proposcd L reder
the epss to CWL for tbeir ficetl atege
advice g the allegations are made
ageinst DM also who is in the caxdee

wah teceived containing allegations
Telating ta payment af Thicd Party
claisn by DO 310700 under Delhi
RO Y

: . | di t'ﬁ:ruu names efo. ete. - g Claas *A " Cfficers.
©. 1 { Fourid) comp.eint fetleca dt. Invesiigaiion reparts on these
- 2722000, 25 4.2000 (23, and complaints have alverdy been

. 241.3.2000) were received contpining | received by ua, The matter js being
1. Levernl bllegotions agninst Sho &S | refereed 10 CWC Toe thelr Meal slags
T Sliarme, O, D0 210400 urder AdvEze a3 Shei RS Shamna, DM, 3 in
e Celhi BO 1. The gilepaticns apzln | 1be calegory of Class *A” O ficcrs.
:. the neture of wrong peyment af Incidendalty, It may kindly be npled

: <laims, unrecessary expenses for ihet Shri RS Shecma has airendy

. acvocaces, and Lack of administeation | retired Mrem 1he services of the

; Inn ke office. LeEnoarry.

i Ume complalne Jetles di 21,7, 2000

The enaiter waa nveatipated and the
repart has aZsa been raceived. After -
sxamining the investigation: repoit,
the case Las been refecred 10 OV
For firee atape adwice ne Shei Sanjay




.'

Prosad Singh, Sr. DM, is in the
colegory of Clogys *A' Ollicers. The
181 stnge advice ol CVC iz nwallcd.

Another compluint letler dt.
27.10.2000 wag received containing
aliegations against Shri Phoolchand
af DO 310700, Delhi RO 1 relating
to claiming ¢xcess conveyance
expenses by tampering the vouchers,

The plegalivns were Investgaled
and the report has been examined.
The case has been closed since the
allegations were not found
established.

Another complaint letter dt.
23.2.2000 was received containing
allegalions ngainst Shei Murari
Prasad Singh of DO 310700 under
Delhi RO I relating to mal-practices
in TE bills and LTS bills/L TS
advance.

Allegations were investigaled and
the report has already been received

 which is under consideralion.

Another complaint letter dL.8.8.2000
was received conteining allegations

The alicgations were investigated
and the matter stunds closed as the

against Shri Lalit Mahajen of DO allegations were not found
3102060 relating to misuss of LTS. established,
Twa (2) complaint letters dr CBI, Delhi have taken aver the files

8.11.2000 and 12.11.2000 were
reegived conlaining allegolions _
against DO 312400 under Delhi RO
I about settlement of various claims,

and are making secret verification on
these ¢laims and their ceport is
awaited,

Another complaint letter dt, 1,5.2000
was also received relating to s Fire
claim of M/, Bhushan Steels and
Strips Ltd., containing altegations of
fraudulent nature of the claim. In
this claim an on-account payment of
Rs.5Crures has already been made
after due approval from HO.,

Our VO, Delhi RO ] has conducted
certain investigation.. Congidering
the technical nature of the claim, it
has been suggested to Fire Tech,
Dept., HO, to have a technical
investigation into the claim and we
understand that they have already
taken up the matter of technical
investigation with some foreign
experts. The report is awaited.
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ELINE IR LARME ACTUALLY PRLIULFOLLMEL IEY TLHIG
COMMITTEE QN FUBLIC UNLDERTAKINGS TO
FUNE, BAKGALORE, MYS0ORE AKD (O TACAMUND

FROM 475 JUNE, 2001 TO 117" JUNE, 2001

[ MEMBERS ASSEMBEED AT PUNE)

e e i  — i r— i — i — s — - — i — ol ] s o ol o —y = - 8 oy P P 8 e i e ol el e o L

Db & ey TIMLE VISIT & DISCUSSION
4,65 20065 FHIH 8 T Drizcugsion with the DEfiesra of
Meadny) Few Iz2xlis Assurmnee Ca. Lid.

1200 hra Lilszuasion with the Qfficers of
Hindustan Anchialica Lid,

1460 hrs Digecasian with the Officers of
Export Credil Guamanges Cocpa. () Lid.

(HIOHT HaLTl AT PUCNE)
R W1 [ H 1315 ho Depuiture for Bangalore by IC-217
(Tuesday}
1GL5 hee Aurivol Bonpalore
[ HIQIT [OALT AT DANGALURL )

4.6 200 10051 hra Diizcessian walh the Offcers of
§ Wednesday) Hindustan Teleprictem Ltd. (HTL Lid)

1430 hry Deperrure for Myvaoce by Road [Apgmas. 140 k'
1HCA hrg Amival Myp=are
{MIGHT HALT AT MYSORE )

J7.8.240H 04930 hrs Diggession with che Oficer ol
Thursdayh Indian Tourism Dewvp. Copn {TTDC)

12040 hrs Driscussicn with the QfGcers of
Dharet Earik Moy e Eid.

{ MIGHT HALT AT MYSCORE]

HE.I-:E.;;-.'II-III eI burs Deparivre for Damesmund by Bord (Apprax 120 k)
[(Friday) :

L2410 boa Acrival Oeeacainund ,

L7745 boa THrcursicn wich the DEGoers of

BTC (11&P) Lid,
[HIGHT HALT AT OOTACAMUND }



2.6.2001
(Saturday)

10.6.2001
(Suedlay)

11.5.2001
{Mondny)

ez, =

%30 has Discussion with the Officers of
Hindustan Photofilms Mfg. Corpn. Lid,

(200 hrs  Diseussion with the Officers of
Foad Corporation of India L.

(MNIGET HALT AT O(I}T‘AC!\MUND}
0940 hrs Depariure Jor Bangalore by Road
1800 hra Arrival Bangalore

( MIGHT HALT AT BANGALORE)

0930 hrs Discussion with the Officers of
Rashiriya Chemicals & Fertilizers Lid.

DISPERSAL



ANHEXURE — b

COMF MIAITIEE QN FUBLIC UHOEATAKINGS
WHICH VISITED PUNE, BANGALCHRE, MYBORE AND OOTACAMLINED

FAROmM 4" 79 11" JUNE, 2001
i 5. R QATE QF DATE QOF
WO, |JOINNG | LEAYING
] 1, Prof Wiy Hurmar Mpdhcdra, 5.8.20A 11.B.51M1
e | Thalnman Bangekare | Bawigakars
¥3 Frof 3, P. Rirgh Egghal 4.8, 204 #8200
. Puml CHA B ErTU Ml
A shrl Eudip Bandyepedhy ey 8. 2001 13,8, 7001
[ Bl e Hangalors
4, Sinrl Rarm Tahal Chaudhary A8 2001 1.8, 31
_ — Puma ERngR}ars
E. Bhnl G K Jaffer GhodaT 882001 A.8.2001
.. | Bungelyre | Bargaiae
E. shrl Rallu Pratap Ry Eﬁ,iqﬂm EIH.EI.EI;I[::;IIFEI
a . Ang@
T Shri Terlt Baran Topdar Ej-hﬂ_'zaum 11.8.20007
] | Hamalye | Bangakwn
| Shri Suresh ¥edmadl 28,200 4.6.2001
_ o Puna Fura
8. | chd ¥ Eaiavenkais Res 782004 11,6, 200
! MyBaS Bargaloes
10 hri Jibpn Ry = A.2004 TiB8.2001
Furs hyepna /
; — e - Barmalons
11, Sk Armilke Er'i 3. B24a01 4 83001
Puba Pune
& 82001 B832001
Danqalwe [ Qolacamund
g 2 Rmnjun Prasad Yaday 282001 882001
Pume Bargalora
. SESRETARIAT - -
1. Shr & Bal Shekar,
Crechor
Z. Shn L M. Gawr, o
_| inder Sezratzry
|3 | Shi Raj Kumar, . o o
lnder Spcra@my
. Sh Thenkar Chas,
151 Eegculfsa Apalt — S—




ANNEXURE -

LIST OF QOFFICIALS OF NEW INDIA ASSURANCE COMPANY LTD.
WHO WERE PRESENT DURING DISCUSSION WITH THE COMMITTEE
ON PUBLIC UNDERTAKINS AT PUNE ON 4.56.2001

i

Shri K. N. Bhandari, Chaiman-cum-Managing Director
2 Shri A, S. Pradhan, Ganeral Manager

KR Shri 3. 5. Khadilkar,Manager, Region-in-charge

Shri A R. Sekar, Company Secretary

Shni 5. Khaleel, Manager

Smt. Jayanti Shukia, Deputy Managar

NS s

Sha Vilas Ambardekar,  Assiatant Manager



